
     

 

  

      

   

   
   

    
  

    
  

     
     
     

 

   
     

    

       

    

    

          
        

         

        

         

           

                

           

   

          

        

          

           



  

         
          

         
           

         
           

           
          

          
           
            

       

            

          
         

         
          

         
         

     

            

           
  

        

       

         

       

           
             

        

      

          
        

          
         

     
 



C.P. No. 119/I&BP/2018

encumbering, alienating or disposing of by the corporate debtor any of
its assets or any legal right or beneficial interest therein; any action to
foreclose, recover or enforce any security interest created by the
corporate debtor in respect of its property including any action under
the Securitization and Reconstruction of Financial Assets and

Enforcement of Security Interest Act, 2002; the recovery of any
property by an owner or lessor where such property is occupied by or in
the possession of the corporate debtor.

ii) That the supply of essential goods or services to the corporate

debtor, if continuing, shall not be terminated or suspended or
interrupted during moratorium period.

iii) That the provisions of sub-section (1) of Section 14 shall not apply

to such transactions as may be notified by the Central Government in

consultation with any financial sector regulator.

iv) That the order of moratorium shall have effect from 07.08.2018 till
the completion of the corporate insolvency resolution process or until

this Bench approves the resolution plan under sub-section (1) of section

31 or passes an order for liquidation of corporate debtor under section

33, as the case may be.

v) That the public announcement of the corporate insolvency

resolution process shall be made immediately as specified under section

13 of the Code.

vi) Mr. Prakash Dattatraya Naringrekar, Reg, No. IBBI/IpA-OO2/Ip-

N0027012017-t8/10783, having address at 503 - A, Blue Diamond CHS

Limited, Chincholi Bunder/Link Road Junction, Malad (West), Mumbai -

400064 as Interim Resolution professional to carry the functions as

mentioned under Insolvency & Bankruptcy Code.

8. Accordingly, this Petition is admitted.

9. The Registry is hereby directed to communicate this order to both the
parties.

V. Nallasenapathy
Member (Technical)

Bhaskara Pantula Mohan
Member (Judicial)
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